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 सीएसी/आरईजी/2015.

सीएसी/आरईजी/2015.सीएसी/आरईजी/2015.

सीएसी/आरईजी/2015.-

--

-भारतीय खा� सुर�ा और मानक 

�ािध करण (के� �ीय सलाहकार सिम ित  के कारबार का संव्  यवहार क� ���या) िविनयम, 2010 का और संशोधन करने के िलए 

कितपय िविनयम� का �ा प, िजसे भारत के राजप#, असाधारण, भाग 3, खंड 4, म$ भारतीय खा� सुर�ा और मानक 

�ािधकरण क� अिधसूचना सं. 1-61/एफएसएसएआई/स/ं.कारबार सीएसी/आरईजी/2015 तारीख 4 नवंबर, 2015, 5ारा 

भारतीय खा� सुर�ा और मानक अिधिनयम, 2006 (2006 का 34) क� धारा 92 क� उप–धारा (1) क� अपे�ानुसार उन 

सभी /ि8य� क� जानकारी के िलए �कािशत �कया गया था, िजनके उससे  �भािवत होने क� संभावना ह,ै उस तारीख स े

िजसको उ8 अिधसूचना अंत<व= करने वाली राजप# क� �ितयां जनता को उपल>ध करा दी गई थी, साठ �दन क� समा@ी से 

पूवB आ�ेप या सुझाव आमंि#त �कए गए थे; 

  और उ8 राजप# क� �ितयाँ, जनता को 12 नवंबर, 2015 को उपल>ध करा दी  गई थी;  

 और उ8 �ा प िविनयम� पर जनता से �ा@ आ�ेप� और सझुाव� पर भारतीय खा� सुर�ा और मानक �ािधकरण 

5ारा िवचार कर िलया गया ह;ै  

 अतः अब भारतीय खा� सुर�ा और मानक �ािधकरण, उ8 अिधिनयम क� धारा 11 क� उप-धारा (5) के साथ 

पJठत धारा 92 क� उप-धारा (2) के खंड (ख) 5ारा �दN शि8य� का �योग करते Oए भारतीय खा� सुर�ा और मानक 

�ािध करण (के� �ीय सलाहकार सिम ित  के कारबार का संP यवहार क� ���या) िविनयम, 2010 का संशोधन करने के िलए 

िनQिलिखत िविनयम बनाता ह,ै अथाBत्:-  



2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART III —SEC. 4] 

 

िविनयम

िविनयमिविनयम

िविनयम 

  

 

1. संि�

संि�संि�

संि� 

  

 � त

� त� त
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 नाम और "ारंभ नाम और "ारंभ

 नाम और "ारंभ-

--

- (1) इन िविनयम� का संि�@ नाम भारतीय खा� सुर�ा और मानक �ािध करण (के� �ीय 

सलाहकार सिम ित  के कारबार का संP यवहार ��� या) पहला संशोधन िविनयम, 2016 ह ै। 

(2) ये उनके राजप# म$ �काशन क� तारीख को �वृN ह�गे । 

2. भारतीय खा� सुर�ा और मानक �ािध करण (के� �ीय सलाहकार सिम ित  के कारबार का सPं यवहार ���या) िविनयम, 

2010 म$, िविनयम 14 के T थान पर, िनU निलिखत िविनयम रखा जाएगा, अथाBत्:- 

“14. $ य

$ य$ य

$ यय% क& "ितपू(त

य% क& "ितपू(तय% क& "ितपू(त

य% क& "ितपू(त: (1) के� �ीय सलाहकार सिमित के सदT य �V येक बैठक म$ उपिT थत होने के िलए �V येक �दन या उसके 

भाग के िलए चार हजार Wपये क� बैठक फ�स के हकदार ह�गे: 

परंतु राY य� या संघ राY य�े#� के खा� सरु�ा आयु[ त या कोई अ� य सदT य जो सरकार क� स��य सेवा म$ ह ैया कोई परा 

रािY यक अपने अपने िनयोजक से अपने या#ा भV ते और महगंाई भV ते का दावा करने के हकदार ह�गे । 

(2) अ� य सदT य वा<षक या#ा भV ता और िनवाBह खच^ क� �ितपू<त के िलए भी हकदार होगा ।” 

पवन अ_वाल, मु` य कायBकारी अिध कारी 

[िवaापन-III/4/असा./47] 
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ट�पण 

  

 -

--

- मूल िविनयम भारत के राजप#, असाधारण, भाग 3, खंड 4 म$ अिधसूचना सं. 1-61/एफएसएसए/2009-

डीएफ[ यूसी, तारीख 4 माचB, 2011 म$ �कािशत �कए गए और तVपcात उ�ह$ 1-62/एफएसएसए/2014-डीएफ[ यूसी, 

तारीख 12 माचB, 2015 5ारा संशोिधत �कया गया। 

 

MINISTRY OF HEALTH AND FAMILY WELFARE 

(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA) 

NOTIFICATION 

New Delhi, the 28
th

 April , 2016 

F. No. F.1-61/FSSAI/Tr.Business CAC/Reg/2015.– Whereas the draft of certain regulations further to amend 

the Food Safety and Standards Authority of India (Procedure for Transaction of Business of the Central Advisory 

Committee) Regulations, 2010, was published as required under sub-section (1) of section 92 of the Food Safety and 

Standards Act, 2006 (34 of 2006), vide notification of the Food Safety and Standards Authority of India number F. No. 

F.1-61/FSSAI/Tr.Business CAC/Reg/2015 dated the 4
th

 November, 2015 in the Gazette of India, Extraordinary, Part III, 

Section 4, inviting objections or suggestions from the persons likely to be affected thereby, before the expiry of the 

period of sixty days from the date on which the copies of the Official Gazette containing the said notification were made 

available to the public; 

 And whereas the copies of the said Gazette were made available to the public on 12
th

 November, 2015; 

 And whereas the objections and suggestions received from the public in respect of the said draft regulations 

have been considered by the Food Safety and Standards Authority of India; 

   Now, therefore, in exercise of the powers conferred by clause (b) of sub-section (2) of section 92 read with sub-

section (5) of section 11 of the said act, the Food Safety and Standards Authority of India hereby makes the following 

regulations further to amend the Food Safety and Standards Authority of India (Procedure for Transaction of Business of 

the Central Advisory Committee) Regulations, 2010, namely:- 
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REGULATIONS 

1. Short title and commencement. – (1) These regulations may be called The Food Safety and Standards 

Authority of India (Procedure for Transaction of Business of the Central  Advisory Committee) First 

Amendment Regulations, 2016.  

(2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Food Safety and Standards Authority of India (Procedure for Transaction of Business of the Central 

Advisory Committee) Regulations, 2010,  for regulation 14, the following regulation shall be substituted, 

namely:- 

 “14. Reimbursement of expenses.- (1) The Members of the Central Advisory Committee shall be entitled to a 

sitting fee of four thousand rupees for each day or part thereof for attending each meeting: Provided that the 

Commissioner of Food Safety of  the States or Union territories or any other member who is in active service of 

the Government or a parastatal shall be entitled to claim their travel allowance and dearness allowance from 

their respective employer,  

 (2) The other member shall be entitled to reimbursement of actual travel and subsistence expenses.”  

PAWAN AGARWAL, Chief Executive Officer 

[ADVT.III/4/Exty./47] 

Note : The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4 vide 

notification number F.No. 1-61/FSSA/2009-DFQC, dated the 4
th

 March, 2011 and subsequently amended vide F.No. 1- 

62/FSSA/2014-DFQC, dated the 12
th

 March, 2015. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 


